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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL: HYDERABAD BENC
AT HYDERABZD

0A No.890/93 Date of order: 13.11.1996
BETWEEN

Mrs.Durdana Quaiser / f .. Applicant

AND

1. The Superintending Engineger,
Telecom Civil Circle, Chikkadapally,
Hyderabad.

2. The Executive Engineer, Telecom
Civil, Barkatpura, Hyderagbad.

3. The Architect Postal, Daksadan,
¥I floor, Hyderabad. X

.« Respondents

Counsel for the applicant: Mri K. Venkateswar Rao

Counsel for the respondentsi Mﬁ. V. Bheemanna

CORAM
HON'BLE SHRI R. RANGARAJAN? MEMBER (ADMN. )

HON'BLE SHRI B.S. JAI DARAMLS&'AR; MEMBER {(JUDL.)

|

JUDGEHENT
(Oral order per HON'BLE SHRI R:. RANGARAJAN: MEMBER(A)

Heard Shri K.Venkateswaré Rao for the applicant
and Shri V. Rajeswar Rao for Shri Bhimanna, the learned
standing counsel.

This OA is filed prayingifor a édirection to the
respondents to implement the recommendation of DFC
Dt.9.10.92 for placing the éppiicant in the scale of pay
of ®s.1640-2900 with effect froﬁ 3.9.1986.

When the 0OA was taken up:for hearing the learned
counsel for applicant submitted that he is not pressing
this OA. In view of the above submission OA is dismissed

a: not nressed. NoO costs.
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~eopy teo:-

1. The =superintendenti a Engineer, Telecom civél Circle,

- hikkadappally, Hvd.

2. The rxecutive Fngineer, Telecom Civil, Rarkatpura, Hyd,
3, The Aarchitect Pestal, naksadan, vT fleer, Hyd,

4. One cepy to Ssri, K,venkateswar Rae, advecate, CAT, Hyd,
5. One cepy to Sri, V.Rhimanna, addl, casr, AT, Hyd,

6. One cepy to Nibrary, CAT, Hyd, |

Te One spare copy.
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THE CENTRAL ADMINISTRATIVE TRISUNAL
HYDEZR'iBAD BENCH HYDERAB{D
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fim ma- 35 F& pamiherom(s)
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ADMIYTED AND INTERIM DIRECTIONS ISSUED

ALLOJ

DISPOSEQ OF WITH DIRSCTIONS
.DISMIS3E . ‘
ISMIS3ED AS WITHD4WN .

: uai?o/ﬁ'eazm::o
/ND RDER AS T35 COSTS.

-

YLKR ) I1 COURT

ey wargfas Hlrwor
Centrat Administsative Tribuna|
-

S&ver (DESPATCH
21NV 0 i

fetar s

e s 1 HYDERABAD BENCH

e o,






